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/ Commercial Complex (BDA)
Indiranagar
Bangalore - 560 038
Dated ¢ - @ MAR 1990
CONTEMPT ' '

PETION (CIVIL) osmasias N0 (%) 2 / 90

IN APPLICATION NO, 1493/86(T)

W.P. NO (S) /
Ppplicant (g) ; Respondent (s)
Shri N, Sreenivesan V/s The Additional Secretary, Dept of Space,
To Bangalore & anr
| hief €
L ::;:n:;rS:;:nlvaoan & :::iihézginrgigz;ro1violon
Civil Engineering Division 2:.‘,’:::;' s;.::nmc-
Departmant of Space Bangalors - 560 009
Bangalore - 560 0S4 N '
5. Shri M, Vasudsva Rao
2. f:::ccz.nadhuoudan Central Govt, Stng Counssel
B
844, (Upstairs), 17th 'G’ Main :::3:-'1::":?- 260 001
V Block, Rsjajinagar ‘

Bangalore - 560 010

3, The Additional Secrstary
Department of Space
Govt, of India
F-8lock, Cauverys Bhavan
Bangalers -~ $60 009

Subject s SENDING COP IES OF ORDER PASSED BY THE BENCH

Please find emclosed herswith a copy of ORDER/3(dk%/ HETERIG CORKR
C.Pe(Civil)
passed by this Tribunal in the above saig/appduotdun@xX on  23=2=90 .
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~ BEFO.{E THE CZENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE 231D DAY OF FEBRUARY 1990

Present: Hon'ble Shri P.Srinivasan .. MEVBER(A)

Hon'kle Shri N.R.Zhandran .. MENMBER(J)

CONTEMPT PETITION NO.2/90
(A.N0.1495/86)

.Sreenivasan,
EnglnﬂeruSP
Civil En01neer1no Divn.
D/o Space,
Bangalore 54. +s Applicant.

(Sh¥i.Narayanaswamy . .Advocate)

VSe.

1.The Additional Secretary,

GOI, D/o Space,

F=-Block, Cawvery Ehavan,

Eangalore ©.

2.The ‘hief Encineer,

Zivil Engg. Division,

D/o Space,

Cauvery Ehavan,

Bangalore €. .. Hhespondents.

(Sh.M.Vasudeva Xao «.35G52)

This application has come up today before this

Tritunel for orders. Hon'ble Member(A) made the following:
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@f { §f ”;\xBy this petition the applicant in A.No.1493/8¢(T)
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fCOleaiP lithat the respondents therein have disobeyed the
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s Shri .Madhusudan for the petitioner and Shri

M.V.3z0 for the responcents have been heard.

2k In A.No.1492/86(T) the applicant challenged en

order dated 12.10.1983 imposing on him the penalty of
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withholding of one increment for one year without
cunulative effect. After hearing the parties, this
Tribunal passed the aforesaid order of which the

operative portion reads as under:

" In the light of our above discussion, we

allow this applicetion in part ancd quash the
impugned orders. BEut, this does not prevent
Government from supplying a copy of the report
of the Chief Encineer to the applicent, call

for his reply or say thereon within a reasonakle
time and then decide the matter afresh in

accordance with law." ‘

™

Shri Madhusudan admits thst e
woe!]taSd

incremcnths a result of the order date” 12.10,1983

et one

has been restored to the applicant as a result »f the
order of this Tribunel. His complaint is that once

the penzlty order stancs ceancelled the aoplicant should
be given all conseauentiel benefite like Rromplien;

confirmation, etc., that fell due to him.

o — - - 4 . ™ v
A C A Shri M.Vasudeva ao for the resconcdents submits

“that.all that this Tribunal ordered wes to cancel the
nenalty and that has been done. What conseguences should
lel@w is for the resoondents to decide. Not granting

_ __—conéequentizl benefits doss not amourt to dicobedience of
BanG o

$§?*Wﬁ“%%e order of this Trikunal.

S. Having considered the rivel contentions
we are satisfied that there is no case for contempt.
The order of thie Tribunsl has been implemented in

letter and spirit. The guestion of any conseguentiel
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benefits has not been considered by this Trikunal in
its order under reference. 1f the applicant has any
grievance about aeny confirmation and promotion to which

mol
he is elicgible he can agitate it separately andLEhr ugh

- ‘@jﬁﬁntemot retition.
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6. ' ‘f In the result the notice of contempt is
T discharged and this petition dismissed. PFarties to

tear their own costs.
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